ra ' IN THE CENTRAL ADmINISTRATIvE'TRIBUNAL
’ : PR INCI PAL  BENCH
NEW DELHI

0A No.347 of 1998

New Delhi, this the 18th day of Auqust, 1998,

Hon'ble Smt.lLakshmi Syaminathan, Member(J)
Hontble Shri KeMuthukumar, Member (A)

Shri R,3, Tyagi,

5/0 Shri Raghunath Prasad

R/0 G=287, Prit Vihar, Near Shiv fandirc,
Gelhi-11009)

(By Advocate Shri J.M.L.Kaushik ) -+ Applicent
Tos ' yersus

% |
, 1. Union of India, through the
v Joint 3ecretary (UT)
3 Government of India,
Ministry of Home HF.alPS,.
New Delhi. ’

-2, Government of National Capital

Territory of Dglhi- through the >
Fh;uf Sooraigghs Bovt.of NCT ~ - = &

f Delhi 5, bhéw Nabh Marg, i
Dalh‘-bf&. ! A ) s

3. The Prlnc1p* }flnanée aécr;;éiy;iﬁf
Govermment of NCT of™Dblhi.. o .
‘”5, Sham Nath Marg, Delhi=54.

4. The Dlrector.o?*ﬂlgllance
Government of NCT of Delhi
01d SecretaLiat, Delhi=54.

ﬁvx 5. Commicssioner of Excise, i
£ Entertainment and L& Tax o
§ w. Govarnment of NCT of Dalhi

{-Block, Vikas Bhawan, I.F.Bhawan, A “}‘”ﬁf
New Delhi-110002. si.‘ﬁggpondants

{By Advocate:Shri Arun Bharduwaj, through
proxy counsel 3hri Raj Singh

O0R D ER (ORAL) ,

(Hon'ble Smt.Lakshmi Suaminathan, Member (3J)
Heard the learned counsel for the mrtiss. .
2. The main relief claimed by the applicant in this OA is
that a direction may be given to the rSSpondanté to complete the
‘departmantal enquiry against the applicant without inordinate delay
Shri J.M.LeKaushik, learned counszl prays that time of sixty

days may be given for this purpose. Shri Raj Singh,learned proxy

counsel for the respondents submits that on instructions from the

. Bepartment, he has no objectiocn if such a direction is given to

)ﬁ,
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the respondemts, hut with a little more time to compleds
\\ﬁending disciplinary proceedings. He further submits that as

the Prosscution Witnesses héva'already been heard, further four

months time may be grantéd to tharQSpondentslto complete the

pending disciplinary prbdeedings, provided the applicant also

co-operates in the matter. The learnesd counsel for the applicant

‘has no cbjection to this. |

3e In the above circumstances, OA is disposed of with =

direction tmliherrespondehts to Finalise the rending disciplinnry
‘;? proceedings against the applicant and pass appropriate orders

as early as possible and in any case, not beyond a period of

}

four months from the date of recsipt of a copy of this crder.

” No order-as to costs. \‘ .
| N /)Z’;‘M:":;)U‘ 2 IE"‘L"/,’__,_/
{ KeMythukumar) (3mt.Lakshmi Swaminathan)
Member (4) . Member (J)
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